6013 Re: Industries

Mr. Speaker: The question is:

“That the Bill be passed”.

The motion was adopted,

17.31 hrs.

RE: INDUSTRIES (DEVELOPMENT
AND REGULATION) AMENDMENT
BILL

The Minister of Heavy Engintcering
and Industry in the Minisiry of Indus-
try and Supply (Shri T. N. Singh): I
had requested three days ago that the
Industries (Development and Regula-
tion) Amendment Bill, as passed by
Rajya Sabha may be taken into con-
sideration in the Lok Sabha. For
some reasons it has not been possible
to include it in the agenda so far. 1
would request, however, that it is an
urgent measure and shoulq be passed
ag early as possible. The reason
.s that there are certain actions
tak n under this Act which are due
to eXpire very soon, and unless this
Act is amended it will be difficult
to extend the period of the control
and regulation. Therefore, I would
request the House that as a special
case, the House may kindly permit
its inclusion in tomorrow’s agenda
so that it may be taken up for consi-
deration tomorrow.

Shrimati Renu Chakravartty (Bar-
rackpore): Firstly, tomorrow I think
the Kerala budget will be the first
thing on the agenda, and that discus-
sion would take about two hours;
definitely it will take about two hours.
After that, we shall be having the
Private Members' business. So, I do
not think that there is any chance of
this Bill being taken up tomorrow.

But there would be
Government busi-

Mr. Speaker:
three hours for
ness. . .

Shrimati Renu Chakravartty: I do
not think that it will be possible for
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us to take it up tomorrow, If the
hon. Minister likes, he can oush it
on for some other day. I do not know
what the urgency of it is. I do not
know if he cannot wait till the end.
I do not know why this Bill cannot
wait till the end. Otherwise, if he
feels it urgent he can push it on the
some other day.

Shri Bade (Khargone): The Kerala
budget discussion has already begun
and 40 minutes have been taken on

it already. That will continue tomor-
row.
Mr. Speaker: The hon. Minister

says that there is some urgency in
regard to this Bill.

Shrimati Renu Chakravartty: What
is the urgency?

Shri T. N. Singh: As I have explain-
ed, we have taken certain concerns
under our control and management
under this Act. We cannot extend
this control after one extension period
which is expiring shortly. The existing
Act only provides for one extension
after the initial control period. That
is due to expire on the 14th May,
and there is hardly time to take this
Bill up, because if this Bill is not
taken up tomorrow, the budget dis-
cussion will go on and it will con-
tinue up to 7Tth May, and this Bill
will have to wait till that time, and
hence the urgency.

I would, therefore, request that the
Ilouse may kindly agree to this. It
is a very simple Bill, it is just an
one-clause-Bill, and it may be passed
in half an hour or one hour. It is
almost a non-controversial Bill
because it only extends the same prin-
ciple which is already there.

Shrimati Renu Chakravartty: If it
comes to that, we have no objection
to this, but I might just tell the hon.
Minister that very probably this Bill
will not be able to come up tomorrow.
In that case, it should come up only
on the next day.
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Mr. Speaker: It might be put down
on the agenda, and we shall see how
the business proceeds.

wft qavare fag (Far) oy wmE
% FT qUT AT 791 F W faer &7 g7
faFat o awar &1

17.33% hrs.

GENERAL BUDGET (KERALA)
GENERAL DISCUSSION; DEMANDS
FOR GRANTS ON ACCOUNT
(KERALA); SUPPLEMENTARY
DEMANDS FOR GRANTS
(KERALA) —contd.

Mr., Speaker: The House will take
up the general discussion on the
Budget (Kerala) for 1865-66, and also
further discussion and voting on
the Demands for Grants on Account
in respect of the Budget (Kerala) for
1965-66 and also further discussion
and voting on the Supplementary
Demands for Grants in respect of the
Budget (Kerala) for 1964-65.

ot w3 (@rale) @ owsae Wy,
FTH FT JIC AIA WA AHT ATAT §
0T FTH FY FeAH qrozg W ord
& | aeqa: 9y e WX Ig A19eH gl
TETT 1Y F AE I T RS ¥
& st sfed ff ¥fFw o gl
arm § 5 ga fearsd ¥, @ woma=
W ¥ gror T qrfeiie & amE A
I agafa st ot @ 1 swfar fe e
¥ d 9 oo A & I WY gl
afseafer wdvaslt A wqoET 7@ @
g% g W I9% ama ag feame |
TR & qriEETHE H AT 0T @ ¥ |

17.35 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

&7 § S CAWA Y IAE HAE
vt 0 Afreee wgfrem Wik axfee
negfaem € frat s 97 F e 43
T A, W SAN T 28 FA X
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=rfed &t ag ar f 97 @ Y g™ O
W @M ¥ a1z afe afseafes nazash
g St ar sfaSe w1 NasRwa gFr
aifgr a1 1 afF QaT A F@ wE
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WIS FTAG FT TG T 7 9, TaqT AGY
frw afg #1 fawior widw & = & ar
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